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OA--Nos. 	19. 21 ,22 of 2010 

ItirithPi1Lcvz Qth 
Versus 

Uonof India &O1hers. 	.... 	 Respondeq~  

CORAM 
THE 1-ION'BLE MR,JUSTICE K.THANKAPPAN, MEMBER(J) 

AND 

TILE I ION'BLE MR. C.R.MOHAPATRA, MEMBER (A) 

By filing the preseill Original Applications the Applicants seek 

direction to the Respondents to publish the result of the selection conducted by 

the Civil Engineering Department of Waltair Division of Railway for 

engagement of 737 casual labourers on daily wage basis for a pe10d of 119 

days pursuant to the advertisement dated 30.05.1996 in which all the 

applicants having applied appeared at the selection. It is the specific case of 

the Applicants that their grievance is fully covered by the earlier orders of this 

Tribunal rendered in OA Nos.10761085 of 2(1(12 whereby the •Tribunal 

directed the Respondents to publish the panel of selected candidates (those 

took the test at Ravagada and to provide them engagement/employment in 

order to remove the discrimination to such of the selected candidates which 

was subsequently confirmed by the Hon'ble High Court of Orissa in order 

dated 24.09.2008 in WP (C) No.5053 of 2003 [Union of India and others v 

M.Rama Rao and othersj reported in 106 (2008) CLT 625 and the Hon'ble 

Supreme Court of India in Special Leave to Appeal (Civil) CC No.8279 of 

2009, but for the reason that the applicants were not applicants in the above 

case, they have been deprived of the benefits of the order. Heard Learned 

Counsel of ih Applicants and Mr. S.K.Ojha, Learned Standing Counsel for 

the Railway appearing on notice for the Respondents and perused the 

L 



malei uik pl;iced on ecold II 	seeli (Intl e\Ce0 the appllcnnt5 UI Oii\ N 

of 2010, Applicants in oilier eases have at roaclied this Inlnjiof \ihoffl 

niaL:ng any represcItatioil pravu 	lou o\(cirjoll or the heochts of the 

decisions referred to above, Therefore, the RCspOl dents got no Opportului\ to 

examine the claim of tile Applicants. For the atoresaid reason, instead or 

l'eef)ilig lie iniher f)cidini till t'ilin or the loply hy the Repoitdeits 

('1111 i(villp, lho pHlion \\liefhel  the 	of (he Applicants aie covered by the 

ahoc decision, \\hedicu  applic:iits NNCIO 1110, cnildidnios and have Coiiie oil 

SucLessI etc., we consider it just and proper to dispose of the mailer at this 

adnnssion stage by dnecii ig the Respondents to e.\nluilie the ciai ii or each of,  

the Applicants in the light of the decisions rendered in the case M Rarna Rao 

(supra) aid ")nlnunicate the out Collie or such xaniia1ioii to each or  tho 

Applicants as early as possible prefrahlv 	itltin a 1 ciod of' )0(uinetv) da s 

from the dale of receipt of' copy of his oider, ()tdeucd accordingly. No cos. 

2. 	 Iii \!CW or the above, MAs dod lt Aliplicaills Seliio 

permission to prosecute the respective OAs jointly also staid d isposdoi. 

3. 	 This colion order 	ill gou-Ill ill alt tIlL' ahue cases attd Ii' 

Regishy is (lIected to keep copies of tins order in all the Cases, 


